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:1. 21. 1. 87 	 Heard. Admit. Issue not 
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filed. Office to verify and issue. 
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2,3.67 	his Bench has no jurisdiction to hear 

this matter as there has been no noifiCajon 

as yet f und•r section 14 of the Admiristr-3tive 

Tribunals Act, 1985 authorising this Tribunal 

to he3r and dispose of this case. Hence the 

petitioner is permitted to withdrw the 

application for being fild in propr court 

One copy of the original applicatio4 be retained 

in our office and the rest with annxures be 

I retirned to the r petitioner. 

Vice 1Chirrnan. 
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